Proambleé.

Enactments
in schedule
repealed.

Short title, .

Commence-
roent.

. Obsolote Enactments. [ Acr xIx
ACT No. XIT or 1878.

Passep BY THE GOVERNOR GENERAL oF InDIa 1w CoUNncit.

(Received the assent of the Governor General on the Ttk
August 1878},

An Act for the Repeal of certain Obsolete Enact-
ments.
WHEREAS it is expedient that the enactments
' mentioned in the sehedule to this Aet, which
have ceased to be in force otherwise than by express
and specific repeal, or have by lapse of time and ehange
of circumstances become unnecessary, or which merely
repeal prior enactments, should be expressly and spe-
cifically repealed ; It is hereby enacted as follows :=—

1. The endctmerits degeribed in the schedule to
this Act are hereby repealed to the extent mentioned
in the third column of the same schedule :

Provided thet the vepeal by this Act of any enact-
ment shall hot affect any Statute, Aet or Regulation
in whick such énsactment has been applied, incorporat-
ed.or referred to:

And this Act shall not affect the validity or invalid-
ity of any thing alveady done or sufféred, or any in-
demnity already granted, or any right or title already

aoquired of acerued, or any remedy or proceeding in

respect thereof, or the proof of any past act or thing.

Nor shall this Act affect any principle or rule of
law, or established jurisdiction, form or course of
pleading, practice or procedure, or existing usage, cus-
tom, privilege, restriction, exemption, office or appoint-
ment; notwithstanding that the same respectively may
have been in any manner affirmed, recognised, or deriv-
ed, by, in, or from any enactment hereby repealed :

Nor shall this Act provide or restore any jurisdic-
tion, office, custom, privilege, restriction, exemption,
usage or practice not now existing or in force.

2. This Act may be cited as «“The Repealing Act,
1873 ’; and it shall come into force on the passing
thereof,

SCHEDULE,
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SCHEDULE.

Painr L—=STATUTES.

-

Year and chapter.

Subject, Title or abbreviated
. Title.

———~

Extent of rep_e@li

7 Jac. 1, cap. 5%
21 Jac. 1, cap. 12

29 Cax, I, cap. 8

8.& 9 Wm. ITT,
- eap. 11,

24 Geo. Id,.cap. 44

Suits against Justices of the
Peace and other Officers.

Malking perpetual 7 Jac. I, cap. &

An Act for prevention of Frauds
-and Perjuries.

An Act for the better preventing
1s frivolous .and -vexatious suits.

' tices of the Peace more- safe

in the Execution of their Office ;
&c. ¢

88 Greo. IT1, cap. 52| An Act for continuing in the

East India Company, for a fur-
ther Term, the Possession, &e. j

42 Geo. ITI, cap.85| An Act for the Trying and Pun-

83.Geo, IIL, cap. -
155.

2& 3 Vic.,.cap. 34

8 & 4. Vic.,cap. 37

ishing in Great Britain Per-
sons holding public employ-
ments, for Offonces committed:
abroad, &e. : : ¢

An Act for continuing in the
Bast India.Company, for afur-
ther Terl:_n, the Possession, &e.

@

An Aot to confirm certain Rules
ang Orders of fthe Supreme
Courts of Judicature -at Fort
William and Madras; &e.

An Act to consolidite and.
amend the Laws for punishing
Mutiny, &c.

[

The whole Act, so far as it applies to
British India, '

The whole Act, so far as it applies to
British India.
¢

Sections thirteen, fourteen, fifteen, six-
teen, seventeen, twenty-two, twenty-
three and twenty-four, so far as they
apply to British Indias

The whole Act, so far as it applies to
British India.

An Act for the rendering Jus-| The whole Act, so far as it applies to

British India.
. R
Section twenty-eight.

Section six, so far as it relates to suits
in British India.

and twenty-one, and section one hun-
dred and twenty-three, so far as it
- Telabes to suits in British India.

“The whole:

Sections forty-three toforty-seven (both
inclusive).

* Entitled as of the 7th & 8th Jac. I8in The Stafutes: Revised Edition, London, 1870.
¥ The reference is to the sections ag printed in The Statufes: Kevised Edition, London, 1870,

Sections ninety-sevén and one hundred’
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Parr IL.—Acts oF THE GOoVERNOR GENERAL IN COUNCIL.

{ Acr x11

Number and
year.

Subject, Title or abbreviated

Title.

Extent of repeal.

VIII of 1836

XXIT of 1836
XXV of 1836
XVI of 1837

]
XXV of 1837

XXXII of 1838
VII of 1839
I of 1841

XTI of 1841

XVII of 1841
XXIX of 1841

VI of 1843

Bengal—Personal disabilities and
privileges.

Fasfern Canal Tolls s

‘Warehousing ports

Custom bouse

Bengal Judiciary system-

- Bengal—dJustices of the Peace..

Madras Tahsildars

Pattidari estates

e

An Act for explaining the prb-
visions of Act No. XXV of
1836.

Appeals in Sadg Courts (Bengal)

An’Act for amending such Parts
of the Bengal and Madras
Codes as concern the Dismissal
of Suits and Appeals for neg-
lecting to proceed in the same.

Jurisdiction and Procedure of the

So much as has not been repealed.

.

The whole.

8o much as has not been repealed.

.| So much as has not been repealed.

So.much as has not been repealed.

So much as has ot been repealed.

.. | The first ten words of sect_ion two. ‘

The whole Act, so far as it applies, oris
applicable, to the territories subject
to the Lieutenant-Governor of the

Panjab, *

S0 much as has not been' repealed.

So much as has not been repealed.

The whole.

The whole.
Courts of Amins and Munsifs. :
VII of 1843 | Madras Courts ... | Sections twenty-six, forty-four and

XV of 1843

XXV of 1843

IX of 1844

I of 1846

Uncovenanted Deguty Magis-
trates.

L]
An Act for making the provi-
sions of b & 6 Vie., C. 47, sec-
tion X1, applicable to India.

Suits in the Courts of Principal
Sadr Amins and Sadr Amins.

forty-seven.

So much as has not been repealed.

- So.much as bas not been repealed.

So.much as has'not been repealed.

Sales of 1and for arrears of reve-
nue. .

The whols Act, so far as it applies to
the territories subject to the Lieuten-
.ant-Governor of the Panjab.
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Pagrt I1.—Acrs oF THE GOVERNOR GENERAL IN CoUNCIL—(continued).
Number and Sulbject, Title or abbreviated Extent of repeal. . i
year. Title. :
11X of 1845 | An Act vesting Courts of Appeal | The whole.
with the discretion to require ’
' or dispense with Securify for
Costs from the Appellant.
X1V of 1845 | Munsifs (Bengal Presidency) ... | The whole. .
XVI of 1845 | Re-admission of Appeals after | The whole. o
Dismissal under Act XXIX
of 1841. 1. ¢
e
XVII of 1845 | Enforcement of the Attendance | The whole.
. of Witnesses in the Courts of :
the Munsifs within the Presi-
degey of Fort William. -
XIX 0f-1845 | Assam Tea Company The whole.
IV of 1846 { Sale of Land in Execution of | The whole.
Decrees in the Torritories sub-
ject to the Presidency of Fort '
illiam. ) &
XVIT of 1847 | An Act for remedying a Defect.{ The whole.
= in the Law regarding undis-
covered Defaults in the Prose- :
-cution of Suits. ¢
. VII of 1848 | Customs duties « | So much as bas not been repealed.
. XITI of 1849 | An Act to prevent the smug- | The whole.
gling of Salt into Calcutta.
VIII of 1850 | Confirmation of decisions on cer- | The whole. g
tain appeals. .
e hd
X of 1850 { Aden ... . | The whole.
XV of 1850 { An Act to extend the operation | The whole.
of Sections X and XTI, Regu-
lation XXVI, 1814, of the
Bengal Code. .
XXXI of 1850 | Bombay Salt Revenue . [Sections one and two.
XXT of 1852 | Bombay Deputy Collestors . iSection two.
XXVI of 1852 | Procedure in the Courts of the | The whole.
Sadr Amins and Munsifs in
the Presidency of Fort Wil-
liam. A .
& €
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Olsolete Enactments.

[ Acr xII

Parr IT.—Acrs oF THE GovaNoR GENERAL IN Councii— (continued).

Number and
year.

Subject, Title or abbreviated !
Title.

Extent of repeal.

XXIX of 1852

VI of 1853
X of 1863
XV of 1853

XVI of 1853

-t LIX of 1854

. X of 1856
XXIX of 1856
XTI of 1836

XII of 1856

VII of 185%

VT of 1859
XV of 1860
XVIII of 1863

XXIIT of 1865

IV of 1869

X of 1869
IX of 1870

Circuits of Judicial «Commis-
sionérs (Bombay).

Summary Saits (Bengal). . b
Amending Act XXIT of 1836 ...
Procedure in cases :of regular

the Presidenty of Fort Wil-
liam in Bengal.

Special Appeals ...

Ap%eals in the Civil Courts.of!
the East Tndia Company.

Evidence ,

H

Customs :
Desertion %

7 ) . !

An Act to amend the Law xe-:

gpecting the employment of
gmeéns by the Civil Courts
n the Presidency of Fort Wil-
liam. :

Uncovenanted Agency

Almndabid Magistracy
Caleutta Canal .
High Court, Fort William ...

Panjéb Chief Court

Divorce

Police Superannuu.tion' Funds ... )

Elphinstone Land Company ...

80 much as has not been repealed.

« 1Section nine.

The whole.

The whole.
Appeal to the Sadr Courts in {.

. : The whole.

The whole. &

Section nine,

BSo -mudh -as has not been repealed,

In sections two, five, six and seven the

words “ Joint Magistrate.”
[ 3

In-section three, the words “ with the
sanction of the Court of Sudder
Dewanny Adawlut,” and in section five
the fivst nineteen words, and in section
ten -the words “under -such general
directions as may from time fo time
‘be -prescribed by the Sudder Court.”

... | The whole Act, so far as it relates to

Deputy Magistrates.

...| The whole. e
... | The whole.

So much of the title and preamble as

relatef to oaths.

The \;vhol_e.

I section fifty-eight, the words « Unit-
ed”-and “ and Ireland,” and in-section
fiffy-nine the word * United,”

“The-whole.,

The whole. -
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Parr I1.—AcTs of THE GoverNOR GENERAL IN COUNCIL—(continued).

Number and
year.

XI of 1870
XIIof 1870

XIV of 1870
XXIII of 1870
XXV of 1870
XXVI of 1870
XXVIIT of 1870

IV of 1871

V of 1871
VI of 1871

IX of 1871
X of 1871
XIII of 1871
XX of 1871

XXVI of 1871
XXIX of 1871
XXXIII of 1871

XI of 1872
XVII of 1872

XXIV of 1872

IIT of 1873

Subject, Title or abbreviated "
Title.

Tixtent of repeal.

Woeights and Measures
Native Pagsenger Ships

The Repealing Act, 1870
Coinage

Timber duties,,Burma
Prisons

Commitments from Andamans...

Coroners
Prisoners .
Bengal Civil Courts
Limitation .

Excise..,

Tariff . _
Panjab Local Rates

Land Improvement Act
Bengal Regulations Repeal

Panjab Land Revenue

Foreign Jurisdiction and Extra-
dition.

Postponement of Act X of 1872

Repealing . Bombay Regulation
III of 1827, section 34,
clause 9.

An Act to consolidate and amend
the law relating to the Civil
Courts of the Madras Presi-
dency subordinate to the High
Court.

The whole. R

.| Section three, down to and including the

words “ repealed ; and”
The whole.
Section two and the schedule.
The whole. .

Section two and the schedule.

“Section two.

Section two and the first schedule.
Section two and the schedule.

Sections two and twenty-three and the

sphedule.
Section two and the first schedule.
Section two and the schedule.
Section nine and schedule C.

Section one, from and including “incla~
sive” down to and including “ Acts.”

Section two and the schedule.

The whole.

Section sixty-three and the second para-
graph of section sixty-seven.

Section two and the first schedule.

The whole.
The whole.

Section two and the schedule.

=3
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[ AcT x11

Parpr II.—Acrs oF THE GoVERNOR GENERAL IN COUNCIL—(concluded).

Number and

Subject, Title or abbreviated
year. ubjec lTeit(l):;. abbreviale Extent of repeal.
- IV of 1873 | Municipal Committees in the | In section two, the first paragraph, and
Panjab. .| in second paragraph the words * But”
and “ the said.” :
V of 1873 | Government Savings Banks Section two.
VIIY of 1878 | Irrigation,  Navigation and | Section two and the schedule.
Drainage in Northern India.
IX of 1873 | Appeals and Reviews of Judg- | Section two.
. ment in the Panjéb. '
X of 1873 | Oaths ... Section two and the schedule.

. Parr II1.—AcTs oF THE GoveaNorR OF ForT Sr. GEorar in CouNcir.

Number and

Subject, Title or abbreviated

Jear. Title. Extent of repeal.
, 0
V of 1863 | Madras Pier Section seventeen.
VI of 1863 | Schools Section twenty-eight.
I of 1864 | Ports _ o | Sections one and six.
1T of 1864 | Arrears of Revenue «« | Sections sixty-five and sixty-six.
11T of 1864 | AbkAri Section thirty-four. ,
VI of 1865 | Seals ... Section two and the first eight words
o of section one.
VIII of 1865 | Recovery of rent ... « | Sections eighty-nine and ninety.
VI of 1867 | Land Revenue (Madras Town)... | Section two.
VII of 1867 | Port dues « | Section one, and the first twenty-three
words of section fifteen.
IX of 1867 | Madras Municipality e Section one. .
I of 1868 | Nilgiri Hills Commissioner Section thirteen, and the first twenty-
four words of section one.
© I of 1869 | Repealing Act The whole.
V of 1869 | Jails ... \ Section one.
V of 1871 | Amending Madras Act IX of | Section four.

1867.
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ParT IV.—AcTs oF THE GoVERNOR OF BoMBAY 1N Countiv.

Number and - |

year.

SubJect Title or abbreviated
Title.

‘Extent of.repeal.

)

II of 1862

ﬂ}S'IV of 1862

V of 1862

IX of 1862

X of 1862

I of 1863-

IV of 1863

VI of 1863

-VII of 1863

VIII of 1863

- IX of 1863

XTI of 1863

An Act for extending the Powers

of Municipal Commissioners,

¥p01nmd under Act XXVI
1850

Markets and Fairs .

Bhagda,u and Narwidari Te-
nures.

An Act for further amendmg
Act XXVI of 1850.

An Act to amend section 45,

Clause 1, of Regulation XTI,

of 1827.

An Act for the Registry of Ves-
sels and Levy "of Pilotage
Fees on the River Indus.

An- Ao;t to amend Act XV~ of
1858 for the levy of Port-dues
-in the Port of Aden.

Public Conveyances in the Town,
Suburbs, and Harbour of
Bombay.

An-Act for the Summary - Set-

_ tlement of Claims to excmp-
tion from the payment of
Government Laud Revenue,
&c.

Kardchi Court of Small Canses

An Act for the Prevention of

Adulteration of Cotton and
. the Dbetter Suppression of

Frauds in the Cotton Trade in

the Presidency of Bombay.

‘An At for taking a Census of

the Bombay Presidency.

Section four,.and the first six words of
sections two and three.

The, first six words of section one.

3

In section ong, the words “ fxom and
-after the passing of this Act.”

The first seven words in secmons four
and five.

The first eight words of section. one.

The preamble, and in section one, the
words “ Sesswns Judge or other.”

In the preamble, fmm and including
the words “ And whereas” down to
and including “Sind.”

Sections sixteen and nineteen.

Sedmon one, and section two down to
and ineluding the ﬁgules “1863.”

Setions thirty-thvee and thirty-eight.

Sections one and {wenty-seven,

L]

| The 'whole.

Section one, and the first twenty-two
words of section four.

¥

The whole.
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Obsolete Enactments.

Pagt IV.—AcTs oF THE GOVERNOE OF BOMBAY IN CoUNCIL—(continued).

Number and
year.

Subject, Title or abbreviated
Title.

Extent of repeal.

XII of 1863

"IIT of 1864

"V of 1864

VI of 1864

S R e N R R R S

I of 1865
1V of 1865
VI of 1865

‘II of 1866

11T of 1866
V of 1866

IV of 1864

An Act to remove any doubts
which may arise as to the
" legality of acts done, and pro-
ceedings held, in the Collec-
torate of Sattara, between the
1st January and 14th April
1863, both days inclusive.

An Act to repeal Clause 4 of
Section II of Regulation V of
1830, and Section I of Regu-
lation VIII of 1831.

Repeal of enactments relating to
Native law-officers.

An Act to give Mamlutdars’

Courts jurisdiction in -certain
cases, &c.

~

Diet-money of persons imprison-
ed by the Bombay Court of
Small Causes.

An Act to provide for the sur-
vey, demarcation, assessment
‘and administration of lands
held under Government, &e.

An Act for the regulation of
Mofussil Gaols and the en-

forcement of discipline. there-
in, .

An Act to authorize the destruc-
tion of useless Records in-cer-
tain Courts of the Bombay
Presidency.

An Act to ¢
Revenue of jurisdiction ¥n
certain cases, &c.

Gambling

Repeahn%

Bombay Regulatlon
XVI :

1827, sectiol 10.

divest Courts of-

The whole.

The whole.

The whole.

The preamble down $o and including
the figures and words “ VI of 1830
and”

Section two.

In section twenty, the words and figures
“as defined in Chapter IT of Regula~
" tion XVI of 1827.”

Section one.

Section one fromn and including the
words “ and shall” to the end.
Section fifty. . ’

Section one.

Section two down to and including the
word “ operation.”

Section forty-one.

In the prea,mble from and including
the words “and whereas” down to
and including “ useless records.”

Section two.

Sections one, four, seven and eight.

Section fifteen.
The whole.

[acr x11

e e e

|
|
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Parr IV.~Acrs or THE GOVERNOR OF BomBaY IN CoUNCIL—(continued).

Number snd

year.

VII of 1866

VIIT of 1866

IX of 1866

-X of 1866

X1 of 1866
X711 of 1866

11 of 1867
V of 1867
VII of 1867
VIII of 1867
IX of 1867

I of 1868

TI of 1868
TIT of 1868

Subject, Title or abbwvmted
Title.

&

Extent of repeai. !

An Act to limit the liability of
a Son, Grandson, or Heir of
a deceased Hindoo for the
debts of his ancestor, &c.

Sale of Poisons ...

An Act to authorize the exten-
sion of certain Regulations
and Acts to Territories in the
Bombay Presidency not subject
to the Geéneral Regulations.

An Act to shorten the language
used in Acts of the Governor
of Bombay in Council, &ec.

Port-dues

Courts in Sindh

An Act to amend (Bombay) Act
No. XIV of 1866.

An Act to amend the Schedule
annexed to Act No. XII of
1866 (Bombay).

District Police o

Village Police ...

Sale of Spirituous and Ferment-
ed Liquors in the City of
Bombay.

An ‘Act to repeal Scction 3 of
Act XXI of 1852, and to re-
move doubts, &e.

Public Fexries ... .

An Act to amend the Schedule

annexed to Act No. V of 1867
(Bomba,y)

Section three.
Section. four from and including the

words “and the provisions” to the
end.

Section eight.

Section one and the first twelve words
of section three.

‘Section twenty-two.

Section one and the first twelve words .
of section two.

Sections eight and nine.

Section one..

So much of section twelve as extends
Act V of 1840

‘Sections eighteen, nineteen and twenty.

The whole.

The whole.
Section two.
Section two.

Sections one and sixteemn:

Section one, and in the Title the words
and figures “torepeal section three of

Act XXI of 1852, and ”
Section one.

Scction one down to and including the
words “ repealed and ”
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Part IV—Acts oF THE GOVERNOR oF BoMBAY IN COUNCIL—{etneluded).

Number and
year.

Subject, Title or abbreviated

Title,

IV of 1868

T of 1869
TIT of 1869

- VI of 1869

N I of 1870
II of 1870
I of 1871

Application of (Bombay) Act T
of 1865 to Towns and Cities.

Bhore Ghaut Accident

An Act to provide in the Presi-
dency of Bombay funds for
expenditure on objects of local
public utility.

Inspection of Steam Boilers in
the City of Bombay.

Repealing Certificate Tax ...
Official Seals of the Magistrates

An Act to provide for the cost |

of Police employed in Towns

and Suburbs where Act XXVI

of 1860 is in force.

Extent of repeal.

Sections sixteen and twenty.

The whole, .

Section fourteen.

The last sentence of section eleven.

“Section fifteen.

The whole.
Sections one and three.

Section four.

Parr V.—Aors or THE LiruTENANT-GOVERNOR OF BENGAL 18 CouUNoIL.

Number and

v

Subject, Title‘ or abbreviated

- Extent of ‘repeal.

year. Title.
- 11 of 1862 | Amending Act XTIT of 1860 ... | The whole.
TIT of 1862 | Land Revenue Section one.
VI of 1862 | Resumption of Revenue Section one.
VIIT of 1862 | Zamindérf Daks .. v | Section gne.
IV of 1863 | Amending Act XXII 0f 1860 ... | In section 6ne,' the words and figures
_ “ The schedule annexed to Act XX1I
of 1860 is hereby repealed, except as
to any proceedings pending at the
time of the passing of this Act:
and ” - .- . ' '
' !
VI of 1863 :

Calcutta, Municipality

Sections one and five.
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Pagpt V.—AcTs OF THE LIBUTENANT-GOVEENOR OF BENGAL IN COUNCIL~(continuéd).

Nm;s:;“,and Subject, Ti{i.llgt(l);. abbreviated ' Extont of :re_peal.
TI of ;_}86'44 Jails .. - ... | Sections one and twenty.
V of 1864 Canal Tolls ‘ Section nineteen.
" VT of 1864 | Tnspection of Steam-boilers Section thirteen.
VII of 1864 | Salt ... .. | Sections two, forty-two, and the. sche-‘
. dule.
T of 1865\ Acts of J udge of 244-Pa;'ganas «+. | The whole.
IT of 1865 | Repealing Bengal Act IX of | The whole.
1862. '
.V of 1865 | Amending Bengal Act II of [ Section one, and in secﬁoh two,. the

VIII of 1865
T of 1866

IV of 1866
V of 1866
VI of 1866

IX of 1866

TII of 1867
VI of 1867
IX of 1867

. XTI of 1867
I of 1868
ITI of 1868

1864.

Sale of under-tel;ﬁlres e

Amending Béngal Regulation
VI of 1819.

Caleutta Police ..

t

Hackney Carriages

Amending Bengal Act VI of
. 1863.

punishment of persons resist-
ing lawful apprehension or
escaping from legal custody,
&e. .

Ships in Ports .

Police -

Amending Bengal Acts VI of
1863 and VI of 1866,

Calcutta Police Rates

Survey of Steamers

Appenls under Bengal Regula-
tion VII of 1822.

An Act for the more effectual

words and figures “ Sections 'V, XV
and XIX of the said Act II of 1864

are hereby repealed, and”

Seéctions two and eighteen.

Section one.

. | Section two.

Section one.

Section one.

The whole.

Section twenty.-

... | Section fourteen.

/

Section twenty-three and the schedule.

Section fifteen. -
Section nineteen,

Section two.
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Parr V.—Acts oF THE LIEUTENANT-GOVERNOR OF BENGAL IN COUNCIL—(concluded).
'Number’ and ‘ Subject, Title or abbreviated -
year, J Titlz. rev Extent of repeal.
IV of 1868 | Amending Act IX of 1847 Section one.
V of 1868 | Hastings Cee .o« | Section two. )
VII of 1868 | Arrears of land-revenue . Section twenty-nise and schedule E.
T of 1869 | Cruelty to animals .+ | Section eight.
T of 1870 | Calcutta Water-rate _ Section one and the schedule.
TIT of 1870 | Transfer to Civil Courts of certain| The whole.
pending suits. -
IV of 1870 |:Cowrt of Wards Section eighty-seven;
V' of 1870 | Caloutta Port Cominissioneré « | Sections nin_ety-fhree and ninety-four.
1T of 1872 | Jute warehouses Section three.
Parr VI.—MaDRAS REGULATIONS.
. Number and . y
un)lyea:.aan ‘ Subject. Extent of repeal. .
I of 1_80‘:% Collectors - Sections three and four.
T of 1820 | Publication of certain sections of | The whole.
: “| 53 Geo. IT1, C. 155.
Parr VII.—BomBAY REGULATIONS.
Number and Subject, Title o abbreviated ‘
lfl?rea,r. n ] Titfe. ‘ Extent of vepeal.
Y of 1827 | A Regulation for forming into a | So muchv as has not been repealed.

regular Code all Rules that
may be enacted for the internal

- government of the Territories
subordinatc to the Presidency
of Bombay.

)
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Parr VIL.—BomsaY REQUILATIONS— (continued).

Number and
year.

Title.

Subject, Title or abbreviated '

Extent of repeal.

I of 1827

V of 1827

VIII of 1827

XII of 1827

A Regulation for defining the
. constitution of Courtsof Civil
Justice, and the powers and
duties of the Judges and
officers thereof.

A Regulation defining the Limi-
‘tations -as to time, within
which civil actions may -be
prosecuted &e.

A Regulation to p10v1de for the
formal recognition of Heirs,
Ezxecutors, and Administra-
tors, &e.

ment of a system of Police
throughout the Zillahs subor-
dinate to Bombay, &e.

A Regulation for the establish-

Chaptel I

In section forty- -seven, clause Second the
words and figures “ as provided in ‘Re-
gulation I1I, A. D. 1827, Section IT1,
clause second.”

Appendix C.

In section fifty, clause Fowrtk the

ords ““unless such Court be subor. .

inate to that of the Zillah Judge,

in which case it shall be 1mp0sed by
his immediate authority.”

Section fifty-two, clause Fyftz.

Seetion fifty-three, clauses First and
Fourth.

Section fifty-four, in clause First, from
and including the words “unless
such Court,” down to the end of the
clause ; and, in clause Second, from
and mcludmg the words “and the
Court down to and-including ‘¢ de-
crees.’

The preamble down to and mcludmg :
the words .“instituted and,” and in
the preamble the words < for the cal-
culation of the interest of money,
and for limiting the amount thereof,
and :” and the words *to have effect
from such date as shall be prescribed
in a Regulation to 'be hereafter pass-

- ed for that purpose.’

Section thirteen, and

Appendix A.

In the preamble, the last twenty words.

Section two, clause Second.

Sedtion six.

In section ten, clause Second, the words
and figures * in the manner preseribed

. .in Regulation IV, A. D. 1827, Sec.
tion VIII, clause Tenth,” ““local cur-
réncy,” “ Bombay Courier, or other.”

Section nineteen, clause Siath, from and
including the words “and if the Ma-
gistrate,” down to the end of the
clause.

In section thirty-seven, clause Second,
the words and figures ‘‘by impuison-
ment in commutation,” and “ in Re-
gulation X1V, A, D. 1827, Scetion
IX.”




118

~ +Obsolete Enwctmmts

Putir VI.—Bomriy. Rrav LmroﬁS—(oaﬁti@uedj 21

] Ny '.' <

Number and
year. .

Title. -

_-‘.:Suﬁject, Title or abbreviated . -

XIIT of 1827

XIV of 1827

XVI of 1827

XVII of 1827

A Regulation fot deﬁﬁin%*te}'i‘é
Constitution of Courts.of Cri-
minal Justice, and the- Fune-

"1 tions and Proceedings thereof, |-

‘A Regulation for defining crimes
and gﬁ'gnces, &e.

ARegulation defining the duties
of the Collector, and his pow-
ers inregard to Subordinate

ing . Rules for the guidance of
Land Revonue Officers in gene-
ral, throughout the Territories

l _subordinate to Bombay.

~

A Regulation for the terrifories
subordinagte to Bombay, pre-
scribing Rules for the assess-

- ment, and realization of the

- Land Revenue, &c.

Revenue Officers, and provid-.

Extent of repéal: :

“The-pregmble. '

Section thirty-ons, clause Third,

Section thirty-two, and the first and
second clauses of section thirty-three.

So much as has not been repealed.

In the preamble, the last seventeen

words. '

Section eleven, clause Fourth.

In‘section fourteen, clause Second, the
words “ to the Judge.” -

In section fifteen, clause Szcond, the
words “ through the Judge, who shall
be bound to forward the same,”

In section twenty-three, clause Second,

. the word “the” before *stamped,”
and the words and’ figures “specified
in Appendix (F) to Regulation XVIIT,
A. D, 1827.” ]

In section twenty-six, the words and
figures “as required by Regulation
VII, A. D. 1827, section IV, clause
Third.”

| In'séction twenty-seven, clause Third,

down. to and’ including the words
¢ Pourth, and ”
Appendix A.

In the preamble, from and including
the words “that the Collector,” down
to and including the words “revenue
officers,” :

In the preamble, the  last sevemteen
words.

In section two, clause, First, the words
and numbers “ under any of the pro-
visions contained in Chapters IX and
X of this Regulation.”

In the same section, clause Second, the
words “or in the enactments therein
cited.” '

In gection four, clause ZVérd, the words
“by Regulation.” .

In section five, clause First, the words
“according to the Regulations.”

In section twelve, clause Seventh, the
words and figures from and including
the words “in Regulation,” down to

and including the word ¢ sections.”

- [agmour
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“Parp VII.-—BOMBAY. ReaunarioNs—(continued).

Number. and -

year.

Sub;ect Title or abbl evxatecl :
o Title. =

: E;;teht of repeal.

XIX of 1827

XXI of 1827

XXII of 1827

A. Regulation for the Presidency
“prescribing Rules for the As-
sessment and Collection of the
Tand Reévenue, and for Col-
lecting Taxes- on Shops and
Stalls, &e.

A Regulation for collecting Cus-
toms on Opium and other spe-
cified Articles, &e.

A Regulatlon to. declare and de-
fine Military Authority, in its
relations to the Civil Power

and to the Community atlarge.

In section fourteen,,the words and
figures “of Regulation IV, A. D.
1827, section LXX.” :

‘| Section sixteen, clause Fourt}z

In section twenty-six, clause Fyfth, the
words and number “before the Col-
lector, according to the provisions of
Chapter VIIL” and the words and
number “ according to the. provisions
of Chapter VIIL”

In section twenty-seven, the words and -
number “instituted before the Col-
lector accoxding to the provisions: of
Chapter VIIL.”

Section twenty-nine, clause Second.

In the preamble, the last twenty words.

In section three, clause Second, the
words and figures. “which is as pre-
scribed in Chapter I, Regulation V,
A. D.1827.”

Section seven, clause First, from and
including the words * the amount”
down to the end of the clause.

Section eight, except the first ﬁfteen
words.

In the preamble, the last sixty-four
words.

In section seven, clause Flirst, the
words “or criminal Judge;” clause
Second, the word “ Bombay.”

In section nine, clause Third, the words
“local eurrency.”

1In section forty-six, clause Second, the

wmds “ for the benefit of the Com-
pany.”

‘Sections forty-nine, fifty, fifty-one, ﬁfty-

two and ﬁfty-thtee

-Section sixty-five, clause Third. -

In section sixty-six, clanse Second, the
words and number “as prescribed in
section LVII, clause Fif¢h.”

In section sxxty-elght; clause Jirst, the
words “ by the Regulations.”

In section seventy-one, clause Firsi, the

last thirty-three words.

In the preamble, the words from and

including “that Camp followers”
down 1o and including “ power.!
Inthepr eamble, ‘the last soventeen words.
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Parr VIL=BoMeiY REGULATIONS— (conﬁn'ued).

Number - and
year.

Subject, Title or abbreviated

Titie.

Extent of re'péal.

XXV of 1827.

XXVII of 1827

 XXVIII of 1827

XXXIV of 1827
1V of 1828
IX of 1828

X of 1828

X1 of 1828
XIV of 1828

A Regulation for the Confine-
ment of State Prisoners and
_ for the Attachment of the

Lands of Chieftains and others,

- for Reasons of State.

A Regulation for abolishing the
Zillah Court of Broach, and
for attaching the Districts
composing the Broach Zillah to
the Zillahs of Surat and Kaira.

A Regulation for fixing the Date
from whence certain Regula-
tions passed on the 1st Jamu-
ary 1827 are to take effect.

Nawéb of Surat ...

Stamps o

Repealing Regulation T of 1828
and part of Regulation XX VII
of 1827. :

Repealing Regulation IT of 1828
and part of Regulation XXVII
of 1827.°

Assistant Judges ...

A Regulation for levying a Toll

at the Sion Causeway, &c.

"I Section twenty-three, except the first

twenty-two words.

In section twenty-five, clause Third,
the words and number “ in the mode
described in section V, clause First.”

In section twenty-six, the words and
number “in section IX of this Re-
gulation.”

In the same section, clause Third, the
word “ Bombay.”

In section thirty-two, clause First, the
word “ Bombay,” and the last twenty-
four words of this clause.

In section forty-two, clause Fourtk, the
word “ both,” and the words “and the .
Court of Sudder Foujdary Adawlut.”

In section forty-nine, clause First, the
word “ Bombay.”

In the preamble, the last twenty words.
Section four, clause First.

In the same section, clause Second, the
words “or the Judge on circuit.”

So much as has not been repealed.

The whole.

The whole.
The whole.
The whole.

The whole.

The whole.
The whole.
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Parr VII.—BoMBAY REGULATIONS—(continued).

Number and
year:

Subject, Title or abbreviated
Title. S

Extent of repeal. -

IV of 1830

V of 1830

VII of 1830

" XIIT of 1830

XV of 1830

XVIII of 1830

XX of 1830

I of 1831

A Regulation rescinding such
Parts of Regulation XII of
1827 as- vest the Criminal
Judge with Police Jurisdiction
of the Magistrate and his
Asgsistants. . '

A Regulation providing for the
" Appointment of a Revenue
Commissioner, &c.

A Regulation for bringing under
the Operation of the Regula-
tions the territories comprised
in the Southern Mahratta Coun-

try, belonging to the Honour-

able Company, &c.

A Regulation for vesting certain
Jagheerdars, Surinjameedars
ar?g Enamdars with the power
of deciding Suits within the
Boundaries of their respective
estates.

A Regulation for rescinding and

with Moedifica-

re-enacting,

tions, the Provisions contained

in Regulation VI, 1818, &c.

A Regulation providing for the
Appointment of a Joint Judge
within the Zillah of Poona.

A Regulation for relaxing the
Restrictive System in regard to
the Sale and Purchase of Malwa
Opium, &e. : :

A Regulation for extending the
Jurisdiction of the Ageut of
Government, acting under the

* provisious of Section IV, Re-
gulation XXIX of 1827, &e.

So much-as has not been repealed.

In the preamble, ‘the words “to have
effect from the date of promulgation.”

Sections three and four,

In the preamble, the words “to have
effect from the date of promulgation.”

In section two, clause Second, the words
“to the deputy agent or . assistant
judge, as the case may be.”

In section five, the words and figures

" “under the rules provided in Chapter
XXII, Regulation IV of 1827, for the
admission of special appeals.”

Tl;e whole.

The whole.

In the preamble, the words “to have
effect from the date of promulgation.”

Section one. ’

Section two, clause Third, the words and’
figures “leviable under Regulation
XX of 1827.”

In the preamble thé words *to have
effect from the date of provaulgation.”
In section one, clause First, the werds
“ First, it is hereby declared that”
and the words and figures *“and
which under the provisions of Sec-
tion XXXI of Regulation XVII[ of
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Obsolete Enac

tments. [acr xux

PirT VIL.—BoxBaY REGULATIONS—{concluded).

and the last

¢ : ‘Qubs i iate )
l\urx;é;;.anc_l S ‘,Sub]ect,‘ Tlt'll(‘eiax‘;.a.bbrevmtea Extent of repeal.
' 1. 1827 are within the- 3ur1sdlct10n of
Collectors of land revenue,
‘| Section one, clause Second.
X of 1831 { A Regulation prov1dmg for the | The whole,

Recognition of the Vechania .

and Gerania Tenures as suffi-

cient Title for the Exemption-

of Lands from the payment

of Revenue, &c.

XV of 1831 A Regulation providing Rules | In the preamble; the words *to take
for the Punishment of Patels'| effect from the date of promulga-
of Villages, in case of their| tion.”
falsifying Revenue Records.

XVI of 1831 | A Regulation for extending the'|-In the preamble, the words “to have
. : Jurisdiction. vested in the| effect from the date of promaulga-
Political Agent in‘the South- | #ion” and the first five words of
_ ern Mahratta Country, &c. section one.
“T1 of 1832 A Regulation prov1d1ng for the | In the preamble‘; the words “ and land
S realization of certain Items of | and “ transit duties,”
-Revenue from Farmers there- eight words. -
- of, In sectlon one, the words “land cus
- ] : toms, transit duties.”
V of 1833 | A Reégulation for declaring all | In the preamble,the word *fourth” and
Hereditary District and Vil | the last eight words.
lage Officers, when entrusted |In section three, the word “ fourth.”
by virtue of their Offices |In section four,.the words and figures
“with the charge or collection’;- «In extension of the provisions of
of the Public Money, to bel| section XVIII of Regulation XVI of
officers of Receipt, and liable | 1827, it is hereby declared that”
to certain Penalties for Em-
bezzlement, &ec.
It 1834 Repea;]ing‘ReguIaéion “V of 1828 | Section one, and ‘the second clause of
’ ' : section two.
Parr VIII.—BENGAL REGULATIONS.
- Numher and Subject, Title or abbreviated - . -
year, JeC%: Title. viate Extent of repeal.
11 of 1793 | A '.Regulatlon for abolishing the | 8ections two, nineteen and forty-eight.

| Courts of Maal Adawlut or
Revenue Courts, &e.

In section three, the second sentence.
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Pair VIIL—BENGAL REGULATIONS— (continued).

Number and Subject, Title or abbreviated | ' Extent of repeal
year. . Title. - repeal.
1
JIX-of 1793 | Apprehension and Trial of Per- | So much as has not been repealed.

sons charged with Crimes or
Misdemeanours. - :

XVIII of 1793 | A Regulation for préserving
complete the Records of the |

“{:: Qivil and Criminal Courts of o :

Judicature, &c. :

.| 8o much as has not been repealed.

"XXI of 1793 | A Regulation for establishing in | The whole.

each Zillah an Office for keep-

ing the Records in the Native

" Tanguages which relate to the
public Revenue, &o.

11 of 1794 | A Regulation  for exempting
- Proprietors of Land (with cer-
tain Exceptions) from being
confined for Arrears of Reve--
nue, &e.

Section twenty-two.

XVIIIof 1795 | A Regulation for extending to | The whole.
the Provinee of Benares Regu-
lation X VIII, 1793, &c.

XXX of 1795 | A Regulation for extending to | The whole.
the Province of Benares Regu-
lation: XXI, 1793, &ec:

"LVIII of 1795 | A Regulation for granting to the | The. whole Regulation, except sections
Collectors a Commission on| three and four.
‘the Jumma, of Lands, &c.

VII of 1797 | A Regulation for abolishing the

Office of Commissioner at
Backeigunge, &o.

So much as has not been repealed.

V of 1804 | Native Officers «o. | Sections twenty-five and twenty-six.

XIV of 1805 [ A Regulation for the Adminis- ; The whole Regulation, except éo much
" tration of Justice in Civil Cases

1 -of section eleven as has not hereto-
in the Zillah of Cuttack. | fore been repealed.

_XVIII of 1806 | Eastern Canal Tolls s | The whole.

VI of 1814 AARegulation for modifying cer-
tain Parts of Regulation IX,
1810, and Regulation I, 1812.

So much as has not been repealed.
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year.

Title.
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-Part VIII.—Bevceat REcULaTIONS—{(concluded).
Number and Subject, Title or abbréviated

Extent of rei)éa’l.'

XXVI of 1814

1 of 1819

IT of 1819
IV of 1821

VIII of 1824

XIV of 1825

11T of 1828

A Regula.tlon for modlfymo'
some of the Rules at present
in force regarding the Admis-

sion and Trial of Special and

 Summary Appeals, &c.

A Regulation for replacing ‘the
Districts of Dinagepore and
Rungpore under the Manage-
ment of. the Board of Reve-
nue, &c.

Resumption of Revenue

A Regulatlon for authonzmg @
Collector of Land Revenue or
other Officer employed in the
Management or Superintend-
ence of any Branch of the Ter-
r1t011a.1 Revenues, to exercise,
in certain cases, the powers of
-Magistrate, &c. .

Tolls on certain Rivers
Lékhiraj Tenures ...
Special Commissioners for hear-

ing appeals from’ revenue’ au-
" thorities.

80 much as has nét been repealed.
Sections one, two and three.

Section nineteen, clause Second.

Sections two and three, and section-
eight, clause Fourth.. . ... .

The whole.
Section five. .

Section nine,




